FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MAYA CONSTRUCTION
COMPANY PRIVATE LIMITED

Sr. PARTICULARS Details
No.
1. | Name of Corporate Debtor Maya Construction Company
Private Limited
2. | Date of incorporation of corporate debtor 17/03/2004

3- | Authority under which corporate debtor is ROC- Ahmedabad

incorporated /
registered

4- | Corporate Identity No. / Limited Liability U45201GJ2004PTC062612
Identification No. of corporate debtor

5+ | Address of the registered office and principal 31-32 Prithvi Park Shoping Center
office (if any) of corporate debtor Harivila ~ Road, ~ Parshawnath

Township, New Naroda,
Ahmedabad,  Gujarat, India,
382346

6. | Date of closure of Insolvency Resolution Process (07.07.2026

7. | Liquidation commencement date of corporate  |08.07.2026 (Order received on

debtor 11.07.2026)
8. | Name and registration number of the insolvency [Mr. Rathin Amishbhai Majmudar
professional acting as liquidator (IBBI/IPA-001/IP-P-02576/2021-
2022/13928)
9. | Address and e-mail of the liquidator, as 604, Scarlet Gateway, opp. Rivera
Antilia, Corporate Road, Near

registered with the Board Prahladnagar Garden,

Ahmedabad, Gujarat ,380015
Email id: info@carathin.com

10.| Address and e-mail to be used for correspondence004, Scarlet Gateway, OPP. Rivera
Antilia, Corporate Road, Near

with the liquidator Prahladnagar Garden,
Ahmedabad, Gujarat ,380015
Email ID:
mayacons.cirp@gmail.com
11. | Last date for submission of claims 28.07.2026

Notice is hereby given that the National Company Law Tribunal Ahmedabad Bench has
ordered the commencement of liquidation of the Maya Construction Company Private
Limited on 08.07.2026 (Order received on 11.07.2026).

The stakeholders of Maya Construction Company Private Limited are hereby called upon to
submit their claims with proof on or before 28.07.2026, to the liquidator at the address
mentioned against Item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall attract penalties.
-Sd/-

Mr. Rathin Amishbhai Majmudar
Liquidator of Maya Construction Company Private Limited
Reg no.: IBBI/IPA-001/IP-P-02576/2021-2022/13928
AFA Validity: 31.12.2026
Date: 15.07.2026
Place: Ahmedabad
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CORRIGENDUM

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

CORRIGENDUM TO AUCTION NOTICE
“It is hereby to inform to the general public that the Auction Notice published on
08.06.2026 in this newspaper, pertaining to the following Borrowers, the date of
auction has now been extended subjected to below stated property as under.

ST,

No. Name of the Borrower & Loan Account Number:-

MIs. K Prakash Jewellers (Borrower),
Mr. Prakashkumar Ramjibhai Dhanak (Co-Borrower/Mortgagor),

Mrs Daxabrn Prakashkumar Dhanak (Co-Borrower/Mortgagor), Mr Keval
Prakashbhai Danak (Co-Borrower), Mrs Bansi Keval Dhanak (Co-Borrower),
Prakash Ramjibhai Dhanak HUF (Co-Borrower). Trust : EARC TRUST-SC 420

Loan Account Numbers : GSS00203N, GSS01199N / Indusind Bank Limited

1.

All that tittle and interest in the Flat No 1029 admeasuring about| New Date of
229.48 Sq Mtrs on the 10th Floor, together with undivided proportion- | Auction & Time
ate share in unearth land admeasuring about 109.67 Sq Mts of|  27-07-2026
Building No N of ashirwad Palace constructed on the land bearing &

Rev Survey No 58/2 T P Scheme No 27 (Bhatar-Mujura) final Plot No 1:00PM

118 of village Bhatar City of Surat

All other terms and conditions of the said Auction Notice remain unchanged.

The public is requested to take note of the revised auction date.

Date:- 15.07.2026 Authorised Officer
Place: GUJARAT Edel Asset R truction Company Limited
@k Edelweiss

Asset Reconstruction

The Kalupur Commercial Co-op. Bank Ltd.
Multi State Scheduled Bank

Kalupur
I Q Banl?

H.O. : "Kalupur Bank Bhavan," Nr. Income Tax Circle, Ashram Road,
Ahmedabad-14. Ph : 27582020 to 27582026 Fax : 079-27582033, 27544450

POSSESSION NOTICE

(for Immovable property)

SINCE: 1970

Whereas

The Undersigned being the authorised officer of The Kalupur Com.Co-
operative Bank Ltd. "Kalupur Bank Bhavan" Income Tax Circle, Ashram Road,
Ahmedabad-14 Under The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act- 2002 and in exercise of
powers conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 12/11/2025 under
sec-13(2) of the said act, calling upon the borrower Shri Manishkumar Modulal
Arora and Smt. Madhuri Manishkumar Arora to repay the amount mentioned in
the notice being Rs.12,41,395.27 within 60 days from the date of the said
notice. However the borrower having failed to make any representation under
section 13(3/A) of the act nor have make any payment.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the owners and the public in general that the undersigned in
exercise of powers conferred on him under Section 13(4) of the said Act read
with rule 8 of the said rules and by virtue of the order dtd.01/06/2026 passed by
Additional Chief Judicial Magistrate Court, Surat under section 14 of the said
act and the Court Commissioner, Additional Chief Judicial Magistrate Court,
Surat by issued notice dtd.24/06/2026 has taken physical possession of below
mentioned property on dtd.13/07/2026 and has handed over physical
possession of Property to Authorized Officer of the bank on same date.

The borrower, Guarantors, owners in particular and the public in general is
hereby cautioned not to deal with the Immovable property and any dealings
with the property will be subject to the charge of The Kalupur Comm. Co-op.
Bank Ltd. for an amount of Rs.14,09,840.88 inclusive of interest as on
dt.30/06/2026 plus Interest and expenses thereon. The borrower's attention is
invited to the provision of sub section (8) of Section 13 of the Act, in respect of
time available to redeem the secured asset.

Description of the Immovable Property.

Owner:- Shri Manishkumar Modulal Arora and Smt. Madhuri Manishkumar
Arora

District-Surat, Taluka-City, Mouje-Saiyadpura, City Survey No.3246, 3247/A,
3247/B/3, 3247/C, Ward No.7, Flat No.103 on First Floor in the Scheme known
as "Samruddhi Apartment", Dhobi Sheri, Saiyadpura, Surat, Admeasuring
about 58.80 Sq.mtrs built-up area along with undivided Propotionate share
admeasuring 11.72 Sq.mtrs.

DATE:- 15/07/2026
Place: Surat.

Authorized Officer
The Kalupur Com. Co-op. Bank Ltd.
Ahmedabad

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
Liquidation Process) Regulations, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF
AYA CONSTRUCTION COMPANY PRIVATE LIMITED
PARTICULARS DETAILS

1. | Name of Corporate Debtor Maya Construction Company Private Limited

Regional Office, Junagadh :

4th Floor, Vinayak Prime - A,

Opp. Kulp Hospital, Vanthali Road,
Junagadh - 362 015

DREN REOUIRED

DN LEASE/RENTA
FOR BANK NCH

NA BRA

Gujarat Gramin Bank invites offers from landlords or power of attorney holders
for Premises on Lease / Rental basis for its Una Branch (District Gir Somnath),
requiring approximately 1300 Sq. Ft. to 1500 Sq. Ft. Carpet Area on the Ground
Floor, located on the Una-Girgadhada Road within a Distance of 500 Meters from
Trikon Baug towards Girgadhadha. Premises should be with facilities including
Parking, Water, Electricity etc. Municipal Taxes, Maintenance to be borne by landlord.
Strong room to be constructed by land lord as per guideline. The premises shall be
made ready for possession by the landlord, in accordance with the Bank's
requirements, within a Approx period of three (3) to six (6) Months.

The intended offers shall be submitted in two separate sealed envelopes, super-
scribed as Application for providing premises on rent for Una Branch (Technical Bid /
Financial Bid) and must also bear the bidder’s full address and mobile number. The
envelopes shall be delivered to the above-mentioned address on or before 05.08.2026
by 3:00 P.M. Premises offered by PSU/ Govt. Bodies will also be considered.

For details, kindly visit the tender's section of our bank's website at
https:/iggb.bank.in/tenders.php.

Bank reserves the right to accept or reject any or all offers without assigning any
reason thereof.
Date : 15.07.2026,
Place: Junagadh

oy HERO HOUSING FINANCE LIMITED

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057,
HeroHousing Branch Office: Office No. 701, 7th Floor, Royal
""" Trade Centre, Opp. Star Bazzar, Adajan, Surat-395009.

PUBLIC NOTICE (E - AUCTION) FOR SALE OF IMMOVABLE PROPERTY
[UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINANCE
LIMITED(SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Notice is hereby given to the publicin general and in particular to the borrower(s) and guarantor(s) or their
legal heirs/ representatives that the below described immovable properties mortgaged/charged to the
Secured Creditor, the possession of which has been taken by the Authorized Officer of Hero Housing
Finance Limited (secured creditor), will be sold on 18-August-2026 (E-Auction Date) on “AS I
WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS” basis for recovery of outstanding dues
from below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest
Money Deposit is mentioned below. The EMD should be made through Demand Draft/RTGS/NEFT for
participating in the Public E-Auction along with the Bid Form which shall be submitted to the Authorised
Officer of the Hero Housing Finance Ltd On or before 17-August-2026 till 5 PM at Branch Office:
Office No. 701, 7th Floor, Royal Trade Centre, Opp. Star Bazzar, Adajan, Surat - 395009.

apwud Arfler ds
GUJARAT GRAMIN BANK

Scheduled Bank Owned by Government

V)

(]

Regional Manager
Gujarat Gramin Bank, Junagadh Region

Loan Name of the Date of Demand Type of Reserve | Earnest
Account Borrower(s)/ Notice/ Possession Price Money
No. Co-Borrower(s)/ Amount as on (Under
Guarantor(s)/ date C i
Legal Heir/Legal Rep Physical)
HHFSURHOU | Legal Heirs Of Gupta 23/12/2025, Physical Rs. Rs.
19000002424 | Rajeshbhai Bbuddhu Rs. 7,74,720/- 12,85,000- | 1,28,500/
bhai, Gupta Gitaben as on 09/07/2026
Rajeshbhai

Description of property: All that piece and parcels of land bearing Plot no. 258 admeasuring about
40.15sq.mt. together with undivided gro ortionate share in Road and COP admeasuring about 27.02

sq.mt. total admeasuring about 67.17 sq.mt. of Natraj Residenc: oregamzed on land bearing
revenue survey no. 274/2and its block no. 399 admeasuring about 22561 sq. mt. of village Sayan
Sub District Olpad District Surat Bounder as East: Plot No 260, West: Society Internal Road, North:
PlotNo 257, South: Plot No 259

Terms and condition:

The E-auction will take place throu%h portal https:/bankeauctions.com on 18 -August-2026
(E-Auction Date) After 11:00 AM onwards with limited extension of 10 minutes each.

The Intending Purchasers / Bidders are regulred to deposit EMD amount either throu h RTGS /
NEFT or by way of Demand Draft/RTGS/NEFT favouring the “HERO HOUSI NG FINA CE LTD.”
The EMD amount will be return to the idders after I of the E: X

TERMS AND CONDITIONS OF THE E-AUCTION:

g) E- Auctlon is being held on “As is where is Basis” & “As is what is Basis” & “whatever there is
asis” & “Without recourse Basis” and will be conducted “online”. (2) Bid increment amount
shall be Rs 15,000 (Fifteen Thousand Onl Lfor Reserve Price till 25 Iakhs Rs 25,000 (Twenty-Five
Thousand Oniy) for Reserve Price above 25 Lakhs till 50 lakh, Rs 50 00 (lety Thousand Only) for
Reserve Price above 50 Lakh till 1crore, Rs 1,00,000 (1 L Lakh OnIy for eserve prlce Be: ond 1
Crore. 3) The E-Auction will be conducted hrough /s. C-1 India Pvt Ltd thr

Krishna- 9948182222 helpllne Noésb gfort Landline No. +91 124 4302020/20 1I 2022/ 2023/
2024, Support Mobile Nos.: +917291981124 /25 /26 and E-mail on suppon@bankeauctlons com
Jandhra@cfindia. com) at their web portal https://bankeauctions.com. (4) There is no
encumbrance on the property which is in the knowledge of Secured Credltors However, the
intending bidders should make their own enquires he encumbrances,
title of p ro?erty put on auction and claims/ rlghtslduesl affectlng the{) lpel’?y prior to submittin
their bids. In this regard, the E- Auctlon advertisement does not constitute and will not be deeme;
to constitute ant f Hero Housing Finance Limited. (5) The
Authorized Officer / Secured Credltor shall not be responsible in any way for any third-party
claims/ rights/ dues. The sale shall be subject to rules/ conditions/ prescribed under the
Securitization and Reconstruction of Financial Asse s and Enforcement of Security Interest Act

002. The other terms and condmons of the E n the

wwwherohousm finance.com. gg 8 Pe‘ty de
Jignesh Savj |b ai Solanki/7984178663 lgnu
Singh/9711522275/ shekhar.singh@herohfl.com éaThe prospectlve bidders can inspect the
property on 11-August-2026 between 11.00A. 0 P.Mwith prior appointment.

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

alls and V|sn to ﬁ)ropeny contact to Mr
herohfl.com 7 and Shekhar

2. | Date of incorporation of corporate debtor | 17/03/2004

3. | Authority under which corporate debtor | ROC- Ahmedabad
is incorporated / registered

4. | Corporate Identity No. / Limited Liability | U45201GJ2004PTC062612

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

31-32 Prithvi Park Shoping Center Harivila
Road, Parshawnath Township, New Naroda,
Ahmedabad, Gujarat, India, 382346

6. | Date of closure of Insolvency 07.07.2026

Resolution Process

7. | Liquidation commencement date of
corporate debtor

08.07.2026 (Order received on 11.07.2026)

8. | Name and registration number of the
insolvency professional acting as liquidator

Mr. Rathin Amishbhai Majmudar
(IBBI/IPA-001/IP-P-02576/2021-2022/13928)

9. | Address and e-mail of the liquidator,
as registered with the Board

604, Scarlet Gateway, opp. Rivera Antilia,
Corporate Road, Near Prahladnagar Garden,
Ahmedabad, Gujarat-380015

Email id: info@carathin.com

.| Address and e-mail to be used for
correspondence with the liquidator

604, Scarlet Gateway, OPP. Rivera Antilia,
Corporate Road, Near Prahladnagar Garden,
Ahmedabad, Gujarat-380015

Email ID: mayacons.cirp@gmail.com

11.| Last date for submission of claims 28.07.2026

Notice is hereby given that the National Company Law Tribunal Ahnmedabad Bench has
ordered the commencement of liquidation of the Maya Construction Company Private
Limited on 08.07.2026 (Order received on 11.07.2026).

The stakeholders of Maya Construction Company Private Limited are hereby called upon
to submit their claims with proof on or before 28.07.2026, to the liquidator at the address
mentioned against ltem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Date: 15.07.2026 Mr. Rathin Amishbhai Majmudar

Place: Ahmedabad Liquidator of Maya Construction Company Private Limited
Reg no.: IBBI/IPA-001/IP-P-02576/2021-2022/13928 | AFA Validity: 31.12.2026

Sd/-

SMFG SMFG INDIA CREDIT COMPANY LIMITED

IndiaCredit Corporate office at 10th Floor, Office No. 101, 102 & 103, 2 North Avenue,
prosuwnanereen - \aker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai—400051

e

POSSESSION NOTICE (For Immovahle Property)
(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the authorized officer of SMFG India Credit Co. Ltd. (“SMFG
INDIA CREDIT”), having its registered office at Commerzone IT Park, Tower B, 1st Floor, No. 111,
Mount Poonamallee Road, Porur, Chennai-600116 and Corporate Office at 10th Floor, Office No.
101,102 & 103, 2 North Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai —
400051, under Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002), and in exercise of powers conferred under Section 13 (12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice Dated 22nd April,
2026 Calling Upon The Borrowers 1. SHRI NAKODA ENTERPRIES 2. PRAMILA MALI
(Deceased) The legal Heirs of the deceased co-borrower 3. MOHANLAL KESURAM MALI
Under Loan Account Number 189001311288797 to repay the amount mentioned in the notice being
Rs. 50,21,097/- (Rupees Fifty Lakhs Twenty One Thousand Ninety Seven Only) as on 7 April
2026 within 60 days from the date of receipt of the said notice.
The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and the
public in general that undersigned has taken SYMBOLIC POSSESSION of the property described
herein below in exercise of powers conferred on him under sub section (4) of section 13 of the Act
read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 11th DAY OF JULY,
2026.
The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the Charge of Fullerton India Credit
Company Limited for an amount of Rs. . 50,21,097/- (Rupees Fifty Lakhs Twenty One Thousand
Ninety Seven Only) as on 7 April 2026 and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect
oftime available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Property | All That Piece And Parcel of Residential Flat No.101 Admeasuring About 385.00 Sq.
Fts. Equivalent To 35.78 Sq. Mtrs. Lying And Located on The First Floor of The Building Known As
“Dhanlaxmi CO.OP.HSG. SOC.LTD” Constructed on The N.a Land Bearing Survey No.219/2,
219/2 Paikee And 219/3 Paikee Plot No. B-08/a, B-23 Admeasuring About 3100.00 Sq. Fts.,
Situated At Village Dungra, Tal: Vapi, Dist: Valsad.
Property Il All That Piece And Parcel of Residential Flat No.102 Admeasuring About 615.00 Sq.
Fts., Equivalent To 57.16 Sq. Mtrs., Alongwith Undivided Share In The Land Admeasuring About
10.00 Sq. Mtrs. Lying And Located on The First Floor of The Building Known As “Dhanlaxmi
CO.OP.HSG. SOC.LTD” Constructed On The N.a Land Bearing Survey No.219/2, 219/2 Paikee
And 219/3 Paikee Plot No. B-08/A, B-23 Admeasuring About 3100.00 Sq. Fts., Situated At Village
Dungra, Tal: Vapi, Dist: Valsad.
Property Il All That Piece And Parcel of Residential Flat No.108 Admeasuring About 265.00 Sq.
Fts., Equivalent To 24.62.00 Sq. Mtrs., Lying And Located on The First Floor of The Building
Known As “Dhanlaxmi CO.OP.HSG. SOC.LTD" Constructed on The N.a Land Bearing Survey
N0.219/2, 219/2 Paikee And 219/3 Paikee Sub Plot No. B-08/A, B-23 Totally Admeasuring About
6100.00 Sq. Fts., Situated At Village Dungra, Tal: Vapi, Dist: Valsad. And Above Properties Are
Bounded As Under:- East - Flat No. 107. West - Building Margin. North — Entry And Passage.
South - Building Margin.
Property IV All That Piece And Parcel of Gala No. 8 Admeasuring About 124.00 Sq. Mtrs., Super
Build UpArea, Lying And Located on The Ground Floor of The Builing Known As “Natraj Industrail
Estate” Constructed on The Land Bearing Survey No. 202/1 Situated At Village Dadra of The
Union Territory of Dadra And Nagar Haveli And Which Is Bounded As Under:- And Above
Properties Are Bounded As Under:- East - Gala No. 09. West - Gala No. 07. North— Open Space.
South—Passage.
Property IV All That Piece And Parcel of Gala No. 18 Admeasuring About 124.00 Sq. Mtrs., Super
Build Up Area, Lying And Located on The Firts Floor of The Builing Known As “Natraj Industrail
Estate” Constructed on The Land Bearing Survey No. 202/1 Admeasuring About 7700.00 Sq.
Mtrs., Situated At Village Dadra of The Union Territory of Dadra And Nagar Haveli And Which Is
Bounded As Under:- East — Gala No. 19. West — Gala No. 17. North — Open Space. South —
Passage.

Date: 15/07/2026
Place: Dadra And Nagar Haveli, Valsad

Sd/- Authorized Officer
SMFG India Credit Company Limited

The ab i Borrower/Morlgagorlguarantors are hereby noticed to pay the sum as

mentioned in Demand Notice under section 13(2) with as on date interest and expenses before the

date of Auction failing which the property shall be auctioned and balance dues, if any, will be

recovered with interestand cost from you.

For detailed terms and conditions of the sale, please refer to the link provided in
https://uat.herohomefinance.in/hero_housing/other-notice

on Hero Housing Finance Limited (Secured Creditor’s) website i.e www.herohousingfinance.com

FOR HERO HOUSING FINANCE LIMITED

AUTHORISED OFFICER

Mr. Jignesh Savjibhai Solanki, Mob- 7984178663

Email ID: jignesh.solanki@herohfl.com

DATE : 15-07-2026
PLACE : SURAT/GUJARAT

Indusind Bank (3}

APPENDIX- IV-A [See proviso to rule 8 (6)]
Sale notice for sale of immovable properties

de ot S
Bank of India
Relationship beyond banking

BOI

ASSET RECOVERY DEPARTMENT

6th Floor, Bank Of India Building, Bhadra, Ahmedabad, Phone: 079-66122528, 66122530
POSSESSION NOTICE

(For Immovable Properties)

RULE-8(1)

The undersigned being the Authorized Officer of the Bank of India under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of powers conferred under Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notices on the
under noted dates in respect of various loan / Financial Assistance under its credit facilities, calling upon the respective borrowers / guarantors to repay the amount
mentioned in the notices being further interest thereon within 60 days from the date of receipt of the said notices. The respective borrowers / guarantors having failed to
repay the amount, notice is hereby given to the borrowers /guarantors and the public in general that the undersigned has taken Possession of the properties described
herein below an each account in exercise of powers conferred on him under section 13(4) of the said Act read with rule 8 of the said rules and on this below mentioned date.
The respective borrowers/ guarantors in particular and the public in general are hereby cautioned not to deal with the properties and any dealing with the properties will
subject to charge of Bank of India, Ahmedabad for the amounts and with further interest thereon till the date of payment and incidental expenses, costs, charges thereon
mentioned against each accounts herein below. The respective borrower's attention is invited to the provisions of sub-section (8) of section 13 of the SARFAESI Act, in
respect of time available, to redeem the secured assets.

Nine Thousand Three
Hundred Fifty Nine and Eighty
Seven Paise Only) and
interest thereon

585 Sim Revenue Survey / Block No. 113, After Re-Survey

Society Internal Road.

Sr Name of Demand Notice Date /
N . Borrowers & Guarantors Date / Qutstanding Description of Immovable Properties Type of
0. & Branch Name Amount (Rs.) Possession
1 |Mr. Mahesh Kanaiyalal Thakar & Mrs. 01.05.2026 All that piece and parcel of Immovable Property being Flat No. N/204 on| 09.07.2026
Nikki Mahesh Thakar Rs. 15,24,312.13/- Second Floor, built up area admeasuring 44.62 Sq.Meters in the Scheme Symbolic
. (Rupees Fifteen Lakh Twenty [known as “Shreenand City” and undivided proportionate share along with -
Branch: Vasna Four Thousand Three Hundred|common amenities admeasuring 21.23 Sq. Meters Constructed on the land Possessionf
Twelve and Thirteen Paise  |bearing Survey No. 557/1 + 2 + 3 paiki 1, Survey No. 611/1, Draft T.P.
Only) and interest thereon  [Scheme No. 107 (Ramol) allotted Final Plot No. (23/1/1 + 117/1) 1+2 land
area admeasuring 10742 Sq.Meters situated and lying at Village / Mouje:
Ramol, Taluka: Vatva, District: Ahmedabad and Registration Sub District:
Ahmedabad - 11 (Aslali). Within the State of Gujarat, the said property is
bounded as under: On the East by: Margin and Flat No. N/205, On the West
by: Flat No. N/203, On the North by: 25 Meter Road, On the South by: Flat No.
N/201.
r. Jitendrakumar Dalpatbhai Vaghela .06.. that Piece and Parcel of the Immovable Property being Flat No. , on .U/.
2 |Mr. Jitendrak Dalpatbhai Vaghela & 18.06.2025 Al that Pi d Parcel of the | ble P being Flat No. 107 11.07.2026
Mrs. Chhayaben Jitendrakumar Vaghela Rs. 9,79,359.87/- First Floor, in Block No. “C" Admeasuring 57.84 Sq. Meteri.e. 69.18 Sq. Yards|  physical
Branch: Chyandkheda g (Rupees Nine Lakhs Seventy |and Net Area Admeasuring 37.02 Sq.Meters i.e. 44.27 Sq. Yards (Super Built Possessionl

up Area), together With Right to use Common Areas, Passage, Amenities
and Facilities along with Proportionate Undivided Ownership Rights, Title,
and Interest in Land Admeasuring 16.51 Sq.Meters i.e. 19.75 Sq.Yards, in
Scheme “Siddhraj Homes" Developed by Sidhhraj Developer,
Firm, Constructed on Non Agricultural Land of Mouje Aarsodiya Account No.

A Partnership

New Revenue

Survey / Block No. 438, Admeasuring 13860 Sq.Meters, Town Planning
Scheme No. 3 (Kalol - Saij - Aarsodiya), Final Plot No. 420/1 and 420/2 Total
Admeasuring 8542 Sq. Meter For Residential And Commercial Purpose Paiki
Final Plot No. 420/1 Admeasuring 4134 Sq.Mtrs. Situate, Being and Lying at
Mouje Aarsodhiya, Taluka Kalol, in the Registration District: Gandhinagar and
Sub District: Kalol. Bounded: On the North by: Flat No. C-108, On the South
by: Society Internal Road, On the East by: Flat No. C-106, On the West by:

Date : 09.07.2026, 11.07.2026, Place : Ahmedabad

Sd/- Authorised Officer, Bank of India

INDUSIND BANK LIMITED

FRR Dept, 11th Floor, Tower 1, One World Centre, 841,

Senapati Bapat Marg, Prabhadevi, Mumbai 400013

Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable property mortgaged/charged to the Secured Creditor, the Physical possession of which has been taken by the
Authorised Officer of Indusind Bank Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and
“Whatever there is” on 18-Aug-2026, for recovery of Rs. 28,32,937.75 (Rupees Twenty Six Lakhs Fourteen Thousand
Two Hundred Fifteen and Paise Seventy Five Only) as on 30-June-2026, due to Indusind Bank Limited, the Secured
Creditor from Mahesh Traders (Prop: Maheshbhai G Chauhan) and the Guarantors/Mortgagor Mr.Maheshbhai G
Chauhan and Mrs. Surajben Maheshbhai Chauhan. The reserve price and the earnest money deposit is as mentioned
below. Inspection of the property will be available on 07-Aug-2026, as per details mentioned below.

?1cicI Bank |

PUBLIC NOTICE - TENDER CUM E AUCTION FOR SALE OF SECURED ASSET

Branch Office: ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near
Nirmal Hospital Cross Road, Opp. Civil Hospital, Ring Road, Surat- 395002.

[See proviso to rule 8(6)]
Notice for sale of immovable asset(s)

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below
described immovable property mortgaged/ charged to the Secured Creditor, the physical possession of which has been
taken by the Authorised Officer of ICICI Bank Limited will be sold on 'As is where is','As is what is' and 'Whatever there is' as

per the brief particulars given hereunder;
Sr. Name of the p Reserve
Details of the ; Date and
No. COB_%’(';?'Y(‘)’SJ;/ Secured Asset/ Outstanding EP::e n Time of ‘Pi%tgglf
Guarantor/Guarantors Assets with kn_own Amount l\’/:I,on?e; |§£°E§E?n E-Auction
/ Loan Account No. encumbrances, if any Deposit P

(A) (B) (€) (D) B) (F) (©)

1. | Vikas Kaushik(Borrower) Flat No. 102 And 103, 1st Floor, Bldg. Type-B Rs. Rs July 22, |August 11,
/Atul Kaushik, Maya (As Per Passing Plan), Tulip Building In| 26 98 509/- 1150 600/ 2026 From |2026 From
Kaushik (Co-borrower) |Blossom Park, B-wing, R.S.No. 111/1, Block ’(osvon P 105:00 PM Tol12:00 Noon
Loan A/C no. No.98,R.S.No. 111/2, Block No. 99, Village- v 10 Rs Oé'OO PM O. d
LBSUR00005569752, |Kadodara, Sub District-Palsana, Surat| July 10 1.15,000/ : nwards
LBSUR00005578523  |395006 2026) 42,000

2. | Atul Tiwari (Borrower) | Office No-213, 2nd Floor (As Per Approved Rs. Rs. July 22, | August 11,
/ Punam Atul Tiwari Plan 3rd Floor), Raj Harmony, Near Salajf 6364911/ [40,00,000/4 2026 From |2026 From
(Co-Borrower) Homes, Ugat Canal Road, R.S. No-24, Block ’(asvon " 05:00 PM To|12:00 Noon
Loan A/C no. No-26 Paiki 1, Mouje-Jahangirabad, Surat- v 10 Rs. 06'00 PM O- q
LBSUR00005920894 / |394516 (Admeasuring An Area Of Super| WY 101, 50500, | 06 nwards
LBSUR00006282536 | Built Up Area 1320 Sq Feet l.e. 122.68 SqMtr|  2026)

and Built Up Area 686.49 Sq. Feet l.e. 63.80
Sq. Mtr.)

in facilitating the sale.

The online auction will take place on the website https://biddeal.in of our auction agency M/s. ValueTrust Capital Services
Private Limited. The recipients of this Notice are given a last chance to pay the total dues with further interest till 10 August,
2026 before 04:00 PM failing which, the Secured Asset/ Assets will be sold as per schedule.
The prospective Bidder/ Bidders must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer to column E) at
ICICI Bank ICICI Bank Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital, Ring
Road, Surat- 395002 on or before 10 August, 2026 by 04:30 PM. Thereafter, he/ she/ they need to submit the offer/ offers
through the website mentioned above on or before 10 August, 2026 by 05:00 PM along with a scanned copy of the Bank
acknowledged DD as a proof of payment of the EMD. In case, the prospective Bidder/ Bidders is/ are unable to submit the
offer/ offers through the website then a signed copy of the tender documents may be submitted at ICICI Bank ICICI Bank
Limited, 1st Floor, Geet Prabha Building, Near Nirmal Hospital Cross Road, Opp. Civil Hospital, Ring Road, Surat-
395002. on or before 10 August, 2026 by 05:00 PM. The Earnest Money Deposit DD/ PO should be from a Nationalised/
Scheduled Bank in favour of 'ICICI Bank Limited' payable at Surat.
For any further clarifications regarding the inspection, Terms and Conditions of the E-Auction or submission of tenders,
contactICICI Bank employee numberon 9099710771,9825017680.
Please note that the Marketing agencies 1. ValueTrust Capital Services Private Limited, 2. Augeo Assets Management
Private Limited 3. Cardekho.com 4. Hecta Proptech Private Limited. 5. ARCA E-Mart Private Ltd have also been engaged

The Authorised Officer reserves the right to reject any or all of the bids without furnishing any further reasons. For detailed
Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s

consists of Tower o A1 and A2) of scheme named “Akshar
Heights” constructed on NA land lying, being and situate at
Village Padra (Kasba) sim bearing Revenue Survey Nos
986, 987 and 993/1 being FP No 19 admeasuring 12311.00
Sq. Mtrs of TP Scheme No 02 in the sub-registration district
Padra, registration district Vadodara in the state of Gujarat
and bounded by : East: Parking of Tower No 2, West: 18.00
meter road, North: Shop No GF/10, South: Shop No/08.

on 09819820760/ mishra.kamal@indusind.com.

For detailed terms and conditions of the sale, please refer to the link provided in Secured Creditor's website i.e.
www.indusind.com or website of service provider i.e. www.bankeauctions.com. For further details please contact
Authorised Officer Ms. Atreyi Das on 9601621197 / atreyi.das@indusind.com OR bank Officer Mr. Kamal Mishra

Date: 15.07.2026
Place: Vadodara

Sd/-

Authorised Officer

NIDO HOME FINANCE LIMITED

(formerly known as Edelweiss Housing Finance Limited)

Kirol Road, Kurla (West), Mumbai
Building, IIM - Panjrapole Road, Ah

Aahad

- 380015

Registered Office Situated At Tower 3, 5th Floor, Wing ‘B’, Kohinoor City Mall , Kohinoor City,
- 400 070. Regional Office at: Office No. 302,303,304, 3rd Floor, 3rd Eye Vision

amount specified therein with future interest, costs and charges from the respective dates.

13(2) and Amount claimed thereunder and Date of Possession is given as under:

POSSESSION NOTICE UNDER RULE 8(1) OF THE SARFAESI ACT, 2002
Whereas the Undersigned being the Authorized Officer of Nido Home Finance Limited (formerly known as Edelweiss
Housing Finance Limited)under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Second) Ordinance,2002 (order 3 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security interest (Enforcement) Rules 2002 issued Demand Notices to the Borrower/s as detailed hereunder,
calling upon the respective Borrowers to repay the amount mentioned in the said notices with all costs, charges and
expenses till actual date of payment within 60 days from the receipt of the same. The said Borrowers/Co borrowers hav-
ing failed to repay the amount, notice is hereby given to the Borrowers/Co borrowers and the public in general that the
undersigned has taken symbolic possession of the property described hereunder in exercise of powers conferred on him
under Section 13(4) of the said Act riw Rule 8 of the said Rules in the dates mentioned along-with the Borrowers in partic-
ular and public in general are hereby cautioned not to deal with the properties and any dealings with the properties will be
subject to the charge of Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited. For the

Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues, Demand Notice sent under Section

Varachha — 394101.

Two Lakh Sixty Four Thousand Only)

1. Name And Address Of The Borrower, Co Borrower Guarantor Loan Account No. And Loan Amount:
THE FOOD CLUB (BORROWER), FEMYBEN HIRALKUMAR PATEL (CO-BORROWER), HIRAL KUMAR (CO-BOR-
ROWER) Resi Address: Shop No. 121, 122 First Floor Sunshine, B/S Platinum Point, Mota, Varachha, Moje. Mota

LAN.No.:L030SBIMT000005333390&L030SBIMT000005333352 Loan agreement Date:26/03/2024826/03/2024
Loan Amount : Rs. 31,48,000/- (Rupees Thirty One Lakh Forty Eight Thousand Only)&Rs. 22,64,000/- (Rupees Twenty
Demand Notice Date: 15-04-2026
Amount Due in Rs. 33,19,006.93/- (Rupees Thirty Three Lakh Nineteen Thousand Six and Ninety Three Paisa Only) &
Rs.23,87,818.82/- (Rupees Twenty Three Lakh Eighty Seven Thousand Eight Hundred Eighteen & Eighty Two Paisa Only)
Constructive / Symbolic Possession date 13-07-2026

To Sky, East: Open To Sky, West: Shop No 122

SCHEDULE OF THE PROPERTY:- All The Piece And Parcel Of Inmovable Property Bearing Shop No. 121 On The
1st Floor Admeasuring 34.09 Sq.Mts. |.E. 366.81 Sq.Fts. Carpet Area & 36.25 Sq.Mts. Built Up Area, Along With
Undivided Share In The Land Of Road & Cop In Sunshine Situated At R.S. No. 200, Block No. 226, T.P. Scheme No.
24, F.P. No. 81/B Admeasuring 5490.00 Sq.Mts. Paikee Northern Side Admeasuring 2227.66 Sq.Mts. Of Moje Village:
Motavarachha, Taluka: Surat City, Dist. Surat. And Bounded As Under: North: Passage, Shop No 120, South: Open

AND

All The Piece And Parcel Of Immovable Property Bearing Shop. No. 122 On The 1st Floor Admeasuring 23.62 Sq.Mts.
|.E. 254 Sq.Fts: Carpet Area & 24.76 Sq.Mts. Built Up Area, Along With Undivided Share In The Land Of Road & Cop
In Sunshine Situated At.R.S. No. 200, Block No. 226, T.P. Scheme No. 24, F.P. No. 81/B Admeasuring 5490.00 Sq.Mts.
Paikee Northern Side Admeasuring 2227.66 Sq.Mts. Of Moje Village: Motavarachha, Taluka: Surat City, Dist. Surat.
And Bounded As Under: North: Shop No 120, South: Margin, East: Shop No. 123, West: Shop No. 121.

Char Rasta Jiav Budhiya Road, Bhestan Surat 395023.
LAN.No.:LSURSTL0000025982 Loan agreement Date:13/06/2017
Loan Amount : Rs. 7,25,000/- (Rupees Seven Lakh Twenty Five Thousand Only)

Only)

2. Name And Address Of The Borrower, Co Borrower Guarantor Loan Account No. And Loan Amount:
SHAILESH HARILAL THORAT (Borrower), HARILAL THORAT (Co-Borrower), PARIGA THORAT (Co-Borrower),
SWATI SHAILESH THORAT (Co-Borrower), Resi Address: Plot No 19/D Keshav Nagar Nr Bhestan Garden, Nr Bhestan

Demand Notice Date: 14-04-2026
Amount Due in Rs. 1,98,767.88/- (Rupees One Lakh Ninety Eight Thousand Seven Hundred Sixty Seven & Eighty Eight Paisa
Constructive / Symbolic Possession date 13-07-2026

Bounded As Under: North: Common Plot, South: Road, East: Road, West: 19-E House.

SCHEDULE OF THE PROPERTY:- All The Piece And Parcel Of The Immovable Property Bearing Plot No. 19
Admeasuring 334.50 Sq. Mts., Sub Plot No. 19-D Admeasuring 66.45 Sq. Mts., Along With 12 X 30 I.E. 360 Sq. Fts. |.E.
33.40 Sq. Mts. Construction, In Situate At Revenue Survey No. 123 Paiki & 124, Of Moje Bhestan, City Of Surat. And

Place: SURAT
Date: 15-07-2026

Sd/- Authorized Officer

For Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited)

DESCRIPTION OF IMMOVABLE PROPERTY Date : July 15, 2026 Authorised Officer
Lot L Known | Reserve Time of k Place : Surat & Vapi ICICI Bank Limite(y
No Description of secured assets Encumbrances| Price EMD | | pecti
1. | Immovable property being a Shop No 09 on the ground floor 20.00 2.00 |07-Aug-2026
admeasuring 160 Sq. Ftin Tower No 01 (as per map) (on site NIL Lakhs | Lakhs (111?3?0APMMt)|"

?i1cICIBan

I

Branch Office: ICICI Bank Towers, Near Chakli Circle, Old Padra Road, Vadodara- 390007.

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

See proviso to Rule 8(6)

Notice for sale of immovable asset(s)

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.
This notice is hereby given to the publicin general and in particular to the Borrower(s) and Guarantor(s) that the below described
immovable property mortgaged/ charged to the Secured Creditor, the physical possession of which has been taken by the
Authorised Officer of ICICI Bank Limited will be sold on 'As is where is', 'As is what is' and 'Whatever there is' as per the brief
particulars given hereunder;

Sr. Name of Details of the Amount [Reserve| Date and| Date &
No Borrower(s)/ Secured asset(s) Outstanding Price | Time of | Time of
Cgu%%rrc‘)tvgre;’/s/ Wiy;h knowr_\f Ii%r:]ist Ir':sroggi?n E-Auction
Loan Account No. encumbrances, It any Deposit P

(A) (B) ©) (D) (E) (F) (©)]

1. | Anjana Pawan Upadhyay | Flat No. 203, 2nd Floor, Building No. E, Rs. Rs. August | August
(Borrower)/ Pawan Aaradhya Residency -2, R.S. No. 278-3/B-1A, 10,46,835/- %%8’/0 1:}:' 026 21Fv 026
Upadhyay (Co-Borrower) | Gadkhol, Patiya, Bharuch, Ankleshwar- (ﬁlon - 11_68";,\,1 11_68’2M
Loan A/c No. 393001 (Admeasuring an area of Area adm. 15 28,26) 1ROSE'> To Onwards
LBBRH00004947787 41.02 Sq. Mtrs.,) 000/~ |12:00 Noon

2. Jayeshbhai Pravinbhai Patel | Flat No. D-3-203, Second Floor, Sundaram Rs. Rs. August August
(Borrower)/ Manishaben Building, Shivam Park, Aditya Co. Ho. So. Ltd., 24,22,983/- %)%8/0 1C||-:, 026 2]'-:' 026
Jayeshbhai Patel (Co- Survey No. 203-P-1, 203-P-2, Ankleshwar, (chalon - 12_5%%'\/‘ 11-{?,"&M
Borrower) Loan A/C No. G.1.D.C.,Taluka-Ankleshwar, Village-Bhadkodra, 15 2826) RS(-) To Onwards
LBAHR00006862993/ Dist- Bharuch- 393002. (Admeasuring an area ! C])-(’)50/1 01:30 PM
TBAHR00006851297 of Built-up area 51.00 Sq. Mtr. Or 549.00 Sr.Ft.)

3. | Lalbabu Yadav (Borrower)/ |Plot No. 105 (After Pramalgation Block/ Survey Rs. Rs. August August
Tetari Devi (Co-Borrower) No. 104) Ground Floor, Giriraj Residency B/H 9,34,581/- %%3/0 P 026 Zil'-:, 026
Loan Alc No. Giriraj Hotal NH-8, Moje- Motalina, Block/R.S. (Gﬁfn P L -
LBAHR00005468789 No. 42/18 and 42/21 Paiki and 42/22 Paiki., 15 20),26) Rs. To Onwards

Ankleshwar- 393003 (Admeasuring an area of ! &0%7/' 03:00 PM
43.75 Sqg.Mtr Along With Undivided Area Of B
24.18 Sq.Mtr Total Area 67.93 Sq. Mtrs)

4. | Prajapati Jaydeepkumar Plot No. 84 (K.).P. Block No. 674/84), Shree Rs. Rs. August | August
Suryakant (Borrower) / Indraprasth Residency, Revenue Survey No. 13,78,608/- %%8/0 P 026 Zil'-:, 026
Prajapati Hemaliben 72/1, After Resurvey New Survey No. 674, (cizlon - 035%%'\/‘ 11_2%”}&’%
Jaydeepkumar (Co-Borrower) | Moje- Andada, Near Happy Residency, Near 15 28/26) Rs. To Onwards
Loan A/c No. Gokuldham Society, Ankleshwar- 393001, ! C])-(LJ%7/' 04:40 PM
LBBRH00006011768 (Admeasuring an area of Total Adm. Area -

61.25 Sq. Mtr)

5. | Pramila Arvind Rajput Plot No. B/31/A, Sambhav Society, Near Patel Rs. Rs. August | August
(Borrower)/ Arvindsing Nagar, Rajpipla Road, Revenue Survey No. 183/1, 7,39,404/- 30309 P 026 21Fv 026
Shivji Sing Rajput (Co- Village Gadkhol, Bharuch, Ankleshwar- 393001 (‘jfll"" - o5-5%T=M 15‘?&‘)
Borrower) Loan A/c No. (Admeasuring an area of Constructed Area 15 2&/26) Rs. To Noon
LBBRH00003952698/ Adm. 35.00 Sq. Mtrs. i.e 376.60 Sq.Ft, Plot Area| ' 83,0001 | 400 PM | Onwards
LBBRH00004962285 Adm. 40.08 Sq.Mtrs. i.e 431.26 Sq. Ft.)

Date: July 15, 2026
\Place: Vadodara

The online auction will be conducted on the website (URL Link- https:/BidDeal.in) of our auction agency M/s ValueTrust Capital
Services Private Limited The Mortgagors/ Noticees are given a last chance to pay the total dues with further interest by
August 20, 2026 before 04:00 PM else the secured asset(s) will be sold as per schedule.
The prospective bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column E) at ICICI
Bank Towers, Near Chakli Circle, Old Padra Road, Vadodara- 390007 on or before August 20, 2026 by 03:00 PM Thereafter, they
have to submit their offer through the website mentioned above on or before August 20, 2026 by 04:00 PM along with the
scanned image of the Bank acknowledged DD towards proof of payment of EMD. In case the prospective bidder(s) is/ are
unable to submit his/ her/ their offer through the website, then the signed copy of tender documents may be submitted at
ICICI Bank Towers, Near Chakli Circle, Old Padra Road, Vadodara- 390007 on or before August 20, 2026 by 05:00 PM. Earnest
Money Deposit DD/PO should be from a Nationalised/ Scheduled Bank in favour of 'ICICI Bank Limited' payable at Vadodara.
For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of tenders, contact ICICI
Bank Employee Phone No.7304914237.
Please note that Marketing agencies1. M/s Value trust Capital Services Limited, 2. Augeo Assets Management Private Limited have
also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.
For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s

Authorized Officer
ICICI Bank Limited/
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METAL COATINGS (INDIA) LIMITED
CIN : L74899DL1994PLC063387
n Regd. off. : 912, Hemkunt Chambers, 89, Nehru Place, New Delhi-110019
Phone : +91-11-41808125, Website : www.mcil.net, Email : info@mcilindia.net

NOTICE
Transfer of Unclaimed Dividend(s) and Equity shares of Metal Coatings (India) Limited
(“the Company”) to Investor Education and Protection Fund (IEPF) Account

Pursuant to the provisions of Section 124(6) of the Companies Act, 2013 ("Act") read with the
Investor Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,
2016 ("Rules"), shares in respect of which dividend has remained unclaimed for seven consecutive
years or more are required to be transferred to the Investor Education and Protection Fund (IEPF)
Authority.
In compliance with the aforesaid provisions, individual communication has been sent to all the
shareholders at their registered address, whose dividends have remained unclaimed for seven
consecutive years and whose shares are liable to be transferred to the [EPF Authority, three months
prior to the due date of transfer. This notice is simultaneously being published in the newspapers as
required under the Act and the Rules. A list of such shareholders who have not encashed their
dividend(s) is available on the website of the Company at https://www.mcil.net/.
Shareholders are requested to note that in case the dividend(s) are not claimed by
20/10/2026, the unclaimed dividend for the Financial Year 2018-19 will get transferred to the
IEPF. Further, the corresponding Equity shares in respect of which the dividend(s) remains

1 for seven tive years shall also be transferred in favour of IEPF Authority

without any further notice to the shareholders in the following manner:

In case the equity shares are held:

+ In physical form: New share certificate(s) will be Issued and transferred, in favour of IEPF on
completion of necessary formalities. The original share certificate(s) which stand registered in
the name of shareholder will be deemed cancelled. After issue of new share certificates, the
Company/RTA shall inform the depository by way of Corporate Action to convert the share
certificates into DEMAT form and transfer in the favour of the IEPF Authority.

+ In dematerialized form: the company will process the transfer of Equity shares by way of
corporate action through the Depositories in favour of IEPF Authority's demat account.

Please note that upon transfer of such Equity shares to IEPF Authority, all benefits accruing on such

shares shall also be credited to IEPF Authority and the voting rights on such shares shall remain

frozen till the rightful owner claims the shares.

Members are cautioned that, pursuant to the IEPF Rules after the transfer of Equity shares to IEPF

Authority no claim shall lie against the Company in respect of unclaimed dividend(s) and shares

transferred to the IEPF pursuant to the said Rules. The shareholders may also note that after such

transfer, shareholders/claimants can claim the transferred shares along with dividends from the

IEPF Authority by making a separate application to the IEPF Authority in Form |[EPF-5 as prescribed

under the Rules and the same is made available at MCA website i.e.,

https://www.mca.gov.in/content/mca/global/en/home.html.

For any information/clarifications on this matter, the concerned Shareholders/Claimants are

requested to contact the Company's Registrar and Share Transfer Agents, M/s MUFG Intime India

Private Limited (Formerly known as Link Intime India Private Limited), Noble Heights, 1st Floor, Plot

No. NH-2, LSC, C-1 Block, Near Savitri Market, Janakpuri, New Delhi-110058; Tel No.: 011-

41410593, Email: investor.helpdesk@in.mpms.mufg.com

For Metal Coatings (India) Limited
Sd/-

Place: New Delhi
Dated: 14" July, 2026

Shimpy Goyal
Company Secretary & Compliance Officer

i)l KERALA WATER AUTHORITY (RTINS

Tender No : KWA/HO/SP-04/2026-27/Eol-4(Pumps)
INVITING EXPRESSION OF INTEREST FOR THE EMPANELMENT OF
MANUFACTURERS OF PUMPS (EOI-4), INWATER SUPPLY AND SEWERAGE
PROJECTS OF KERALA WATER AUTHORITY EMD : Rs. 5000 Tender fee : Rs.
2500 Last Date for submitting Tender : 03-08-2026 03:00:pm Phone : 8547638078
Website : www.kwa.kerala.gov.in www.etenders.kerala.gov.in

Chief Engieer (HRD&GI.)

KWA-JB-GL-6-165-2026-27 Jalabhavan Thiruvananthapuram
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UCAL LIMITED

(Formely known as UCAL Fuel Systems Limited)

Regd Office: 11B/2 (S.P) 1% Cross Road, Ambattur Industrial Estate, Chennai - 600 058. Tel. No: 044-6654 4719, E-mail: ufsl.ho@ucal.com, Website: www.ucal.com, CIN: L31900TN1985PLC012343

NOTICE OF POSTAL BALLOT

Notice is hereby given to the Members of Ucal Limited (“the Company”) pursuant to the provision of Section 108 and 110 and other applicable
provisions of the Companies Act 2013 as amended (‘the Act”) read with Rules 20 and 22 of the Companies (Management and Administration) Rules
2014 (the Rules), Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, Secretarial Standard on General
Meetings issued by the Institute of Company Secretaries of India [‘SS-2"Jread with the guidelines prescribed by the Ministry of Corporate Affairs
(“MCA”) and any other applicable law, rules, circulars, notifications and regulations (including any statutory modification(s) or re-enactment(s) thereof,
for the time being in force), approval of the members of the Company is being sought for the following special resolutions by way of postal ballot through
remote e-voting process (‘remote e-voting”) only

S.No. Description of Resolution Type of Resolution

1 Re-Appointment of Mr.Jayakar Krishnamurthy (DIN:00018987) as Managing Director (Designated as Chairman and Managing Special
Director) and approval of his Remuneration P
To approve increase in managerial remuneration of Mr. Adithya Srivatsa Jayakar (DIN: 08188358) Deputy Managing Director Special

2 of the company pecia

3 Re-appointment of Mr.Ram Ramamurthy (DIN:06955444) as Whole Time Director and approval of his remuneration Special

4 Re-appointment of Mr. Ramachandran Sundar (DIN:10831047) for second term as an Independent Director of the company Special

5 Re-appointment of Mr. Abhaya Shankar (DIN:00008378) as Non-Executive Non-Independent Director of the company Special

www.evoting.nsdl.com.

Place : Chennai
Date : 14.07.2026

In accordance with applicable laws, the Company has completed the dispatch of the Postal Ballot Notice, by electronic means only to those members
whose names appeared in the Register of Members / List of Beneficial Owners and whose e-mail IDs are registered with the Company / Integrated
Registry Management Services Private Limited (RTA) / Depositories as on Friday, 03" July, 2026 (“cut-off date”). The same is also available on the
website of the Company i.e. www.ucal.com, the website of stock exchanges www.bseindia.com and www.nseindia.com and on the website of NSDL

In accordance with the provisions of the MCA Circulars, physical copy of the Notice along with the Postal Ballot form and the pre-paid business reply
envelope are not sent to the members for this Postal Ballot and member can vote through e-voting.

Members whose names appeared on the Register of Members / List of Beneficial Owners as on the Cut-off date are entitled to vote on the Resolutions
as set forth in the Postal Ballot Notice. The voting rights of the members shall be reckoned in proportion to the equity shares held by them as on the Cut-
off date. Aperson who is nota member as on the cut-off date should treat the Notice for information purpose only.

In compliance with MCA circulars, the Company has provided only the remote e-voting facility to its Members, to enable them to cast their votes
electronically instead of submitting the physical Postal Ballot form.

The detailed procedure and instructions for remote e-voting are enumerated in the Postal Ballot Notice. The remote e-voting shall commence on
Wednesday, 15" July, 2026 [9.00A.M (IST)] to Thursday, 13" August, 2026 [5.00 P.M (IST)]. During this period Members holding shares either in physical or
electronic form as on cut-off date shall cast their vote electronically. Members are requested to accord their ASSENT (FOR) or DISSENT (AGAINST)
through the remote e-voting process not later than Thursday, 13" August, 2026. Once the vote on resolution is cast by Member, the Member shall not be
able to change it subsequently. The remote e-voting facility will be disabled for voting by NSDL upon expiry of the aforesaid voting period.

The Board of Directors has appointed Mr. P. Muthukumaran [ACS 11218 CP No. 20333] Partner of P. Muthukumaran & Associates, Company
Secretaries as the Scrutinizer for conducting the postal ballot process in a fair and transparent manner.

The resolutions, if passed by the requisite majority, shall be deemed to have been passed on Thursday, 13" August, 2026 i.e the last date of remote
e-voting process. The results of voting through Postal Ballot (through remote e-voting process) along with Scrutinizer's Report will be announced on or
before Monday, 17" August, 2026. The same will be displayed on the website of the Company www.ucal.com, the website of stock exchanges
www.bseindia.com and www.nseindia.com and on the website of NSDL www.evoting.nsdl.com. Additionally, the results will also be placed on the
notice board at the Registered Office of the Company.

Members who have not updated their e-mail addresses are requested to register the same in respect of the shares held by them in electronic form with
the depository through their Depository participant and in respect of shares held in physical form by writing to Company's registrar and Share Transfer
Agent i.e Integrated Registry Management Services Private Limited., either by email einward@integratedindia.in or by post at Integrated Registry
Management Services Private Limited., Kences Towers 2" Floor, No. 1, Ramakrishna Street, North Usman Road, T. Nagar, Chennai-600017.

In case of any queries, you may refer the Frequently Asked Questions (FAQS) for Shareholders and e-voting user manual for Members available at the
download section of www.evoting.nsdl.com or call 022-4886 7000 or write an email to evoting@nsdl.com. Members are requested to carefully read all
the notes set outin the Notice and in particular manner of casting vote through remote e-voting.

By Order of the Board
For Ucal Limited

S. Narayan
Company Secretary




